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%  Secretary,
Uhion Public Servrf.ce Qanfimission,

Dholpur Hbuse,

New Delhi, ,,,,, Respondaits,'

(By Advocate: Shri K, R, Sachdeva)

0 ROER

:iCIN«BLE P1R. S. R. ADIGE, \/ICE CH aI f?! aN ( a) .

Applicant impugns rei^on den t' s letter

dated 14,5,99 denying his request for Scribe to. appear
,in CSE, 1999 scheduled
/to be held on 30,5,99 , and prays For a direction

to rei^ondGnt (UP SC) to prov/ide him Scribe,

2, A prayer seeking the same relief as an interim

measure in vieu of the pending exan, has also been

sought,

3, The Oa came up on 21,5,99 on uhich date

after applicant giv/ing a preliminary hearing, notice

uas issued to respondent (UPSC) by Special flessaiger

to appear and to file-t.heir reply by 26,5,99

positiv/ely, (*leanuhi.l^ Shri K, R, Sachdev/a uho represaits

UPSC and uas preset in the Oaurt, uas called upon to

seek instructions from Respond^t and be av/ailable on

2 6. 5, 99.

central ACniNlSTRAn UE ,TRI3UN aL principal b

V  0. A.No, 1177/99 fry
N eu Delhi: this the ^17 day of May, 1999,'

HON'BLE MR, S. R, AOIGE \flCZ CHaI fTI AN ( a) ,

HDN'BLEMRS, LAKSmi SU.aMIN ATHaN, MEMBER(3:),

A, P rana Nath, -

119-F, Hostel Block,

Directorate of Training,

UTCS, Visuas Nagar,

Delhi -32 Applicant.'

(f^plicant in person),

Versus



n
/

"  - 2 -

^  4, Applicant argued his case in person uhile

Shri K!^:RoSa:chd8va was heard on behalf of responddits«

In addition Shri Ro^K,Kapoo r, Advo cate uas also heard

on behalf of applicant as amicus curiae in respect of

som e 1 eg al pi eas,

5, No r^ly hashed filed by respondents.
3^uev/erp^ Shri Sachdeva has inv/lted our att^tion to

general instructiron3 (APnexure-X) for the »

relevant portion of which reads as under:

"Candidates must write, the papers in their

own hand. In no circunsta[nces will they be

allowed the help'of a scribe to write the

answers for thpTi# hbwavarj blind candidates

will be allowed to write the examination

with the help of a scribe. "

These instructions further lay down the eligibility

conditions in which a Scribe will be permitted in

case of blind candidate.

6, Shri Sachdeva states that dsiial of Scribe

to the applicant is in accordance with rule and

there is no violation of rules.' No direction to

s*
provide Scribe to applicant is judicially warranted.

In this connection, Shri Sachdeva states that in the

absence of any challenge to these rul es, the interim

relief prayed for by the applicant cannot be granted.

Laamed counsel Shri Kapoo r has submitted that

on this g round alone the interim relief may not bg

denied to the applicant , and meanwhile he may be

given short adjournment to amend the Oa suitably to

impugn thifese rul e^. flpolicant has invited our attention
(AnnBXUre-2)

to his'rqD resentation dated 30.4, 9RLaddressed to

respondent, where he has pointed out that he lost

his both hands below elbow and required the help
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of a Scribe to urite his exam. As Scribes*^"aT?e pro\/ided

^  . - to-blind -candidates and others with uLsual impairment,

he should also be given equal opportunity by

providing scribe#'

f

7,. Ue have observed that the applicant has

indeed lost his both hands b^ou elbou and has been

!  fitted uith artificial limbs. The aforesaid rules

provide that the candidates must urite the papers in

their "oun hand" , Apparently these rules uhil e taking

into consideration the.blind candidates for providing

scribes, have not taken into consideration the

handicapped candidates uho do not have their'oi

hand* , as in the present casi

)un

A

>e«

8«' Shri Sachdeva has pointed out that the

applicant is fully auare that no Scribe uould be p'ra'vided
i

to him when he filled in the application form as the I

same is meant only for blind candidates. He also I

stated that applicant did appear in earlier tuo CSEs i

and had not been alloued the iasbista^ce of scribe ,

1

9, ue have considered the matter carefully,

c: 10, ^^pjdnd^ts hav/e yet to file, r^iy to

explain uhy the provision of, a Scribe is limited only

to blind candidates, /^plicant has also sought time

to file an am^ded Oa specifically to challffige the

;  aforesaid rules, ^
I  . . i

"•l* In his avermait in Annexure-3, applicant

has stated that in School, Qollege and Uhiversity he

■ has been p ro \d-ded assistance of Scribe,

12, As the CSE,1999 is scheduled to be held on

30 , 5 , 99 and there is no time for pleadings to' be completed

and thn Oa to be heard on merita, ub direct the
r\^' . ■
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respond^t to permit the applicant assistaV;^of
the aforesaid examination, stJbjrect to all

"the. ̂ ncitlens , and.e^ing his resu&il V^.The.
°"dars. It Is made dear that in the event the
OA eventually .eUsand ia dlaalssed. the applicant

not be entitled tc derive any b^erit r™ the
-"It or this e-inatlen. . In this psnnectlon ue
^rthe. c,lreot that uhate.ver .editions are applloeble

r^ard to P ro_^vlslon^pf scribe to blind
candidates uitfrnutO^K mutandis olll apply to the

•5

'o'applicant also

13.' Meanuhlle re^onddits. to file reply uUhin
4 weeks. 2 ueeks for rejoinder, if any..

14.

IS'

/)

List on 24.7.9 9.

( flRS. LaKsWI SUaNIN aTHaN )
METIBER (3)
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